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ELECTIONS TO COMMITTEES
(i) Esraarsg  Cowmmrrree
The Minister of Parliameatary

Affairs and Communications (Dr. Ram

Subbag Bingh): Sir, I beg to movei—

“That the Members of this
House do proceed to elect in the
mianner required by sub-rule (1)
.of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, thirty Members
from among themselves to serve
as Members of the Committee on
Estimates for the term ending on
the 81st March, 1968.”

Mr. Spegker: The question is:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, thirty Members
from among themselves to scrve
as Members of the Committee on
Estimates for the term ending on
the 31st March, 1968.”

The motion was adopted.

(1) Pueric Accounts COMMITTEE
Dr. Ram Subhag Singh: Sir, I beg

to move:—

“That the Members of this
tiouse do proceed 1o elect in the
manncr required by sub.rule (1)
©of Rule 309 of th~ Rules of Pro-
cedur~ and Conduct of Business
in Lok Sabha, fifteen Members
from among themselves to sorve
as Members of the Committee on
Public Accounts for the term
ending on the 31st March, 1968."

Mr, Speaker: The question 1s:

“That the Members of this
House do proceed to elect in the
manner required by sub.rule (1)
of Rule 309 of th~ Rules of Pro-
cedure and Conduct of Business
in Yok Sabha, ffteen Members
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from among themselves to serve
as Members of the Committee on
Public Accounts for the term
ending on the 3lst March, 1968."

* The motion was adopted,

Dr. Ram Subhag Singh: Sir, I beg
to move:—

“That this House recommends
to Rajva Sabha that they do agree
to nom'nate seven members from
Rajya Sabha to asso iate with
the Committex on Public Aecco-
unts of the House for the term
ending on the 31st March, 1968,
and communicate to this House
the nameg of the members so
nominated by Rijya Sabha.”

Mr. Speaker: The question is:

‘That this House recommends
to Rajva Sabha thit they do agree
to nominate seven members from
Rajya Sabha to asso iate with
the Committ:e on Public Acco-
unts of the House for the term
ending on the 31st March, 1968,
and comrmunicate to thig House
the name; of the members so
nominated by Rajya Sabha.”

The motion was adopted,

(in) CommiTTEE ON Pusnnic UvpEe-
TAKINGS

Dr. Ram Subhag Singh: I move:

“That the members of this House
do proceed to clect in the manner
requred by <ub-rule (1) of Rule
312B of the Rules of P ocedura
ani Cunduct of Business in Lok
Sabha ten members frem  among
themse ve; to se.ve as m ‘mbers of
the Committee on Pub’i* Under-
takings for the t'rm ending on
the 31st March, 1968.”

Mr, Speaker: Tha question is:

“That the members of this House
do pro-ceed to elec* in the manner
required by sub-rule (1) of Rule
812B of the Rules of Procedure
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and Conduct of Business in Lok
Sabha ten members from among
themselveg to serve as members of
the Committee on Public Under-
takings for the term ending nn
the 31st March, 1968

The motion was adopted.

Dr. Ram Subhag Bingh: I move:—

“That this House recommends
to Rajya Sabha that they do agree
t0 nominate five ° members from
Rajya Sabha to associate with
the Committee on Public Under-
takings of the House for the term
ending on the 31st March, 1968,
and commuicate to thig House
the names of the members sa
nominated by Rajya Sabha.”

The question is:

Mr. Speaker:

“That this House recommends
to Rajya Sabha thai they do agree
to nominate five members from
Rajya Sabha to associate with
the Committee on Public Under-
takingg of the House for the term
ending on the 31st March, 1968,
and communicate to thig House
the nameg of the members so
nominated by Rajya Sabha.”

The motion was adopted

(iv) Courr oF BaNAras Hinou Uni-
VERSITY

The Minister of Education
¥riguna Sen): I move:

(Dr.

“That in pursuance of sub-clause
(xvilii) of clause (1) of Statute 10
af the Statutes of the Banaras
Hindu University, the memberg of
Lok Sabha do proceed to elect, in
sich manner as the Speaker may
direct, four memberg from among
themselves to serve as members
at the Court of the Banaras Hindu
University for a term of three
years, subject to the other provi-
sions of the said Statutes.”
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Mr, Bpeaker: The question is:

“That {n pursuance of sub-clause
(xviiil) of clause (1) of Statute 10
of the Statutes of the Banaras
Hindu University, the memberg of
Lok Sabha do proceed to elect, i
such manner as the Speaker may
direct, four memberg from among
themselves to serve as members
of the Court of the Banarag Hindu
University for a term of three
years, :u{ject to the other provi-
siong of the said Statutes.”

The motion was adopted

1252 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAJASTHAN) 1966-67

The Deputy Prime Minister and the
Minister of Finance (Shri Morarji
Desal): 1 beg to present a statement
showing Supplementary Demands for
Grants 1n respect of State of Rajas-
than for 1966-67.

Shri S, M. Banerjee (Kanpur):
Since Supplementary Demands for
Grants are being presented in respect
of the Rajasthan Government, 1 would
like to know, he i not only the
Finance Minister but also the Deputy
Prime Minister, when the Rajasthan
matter is going to be settled. We are
being presented with the Supplemen-
tary Demands for Grantg here for
Rajasthan
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The Deputy Prime Minister and
Minister of Finance (Shrl Morarjl
Pesal): Sir, the House is well aware
of the circumstances in which the
President by a Proclamation issued on
the 13th March, 19867 under Asrticle 356
of the Constitution assumed to himseif



